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18. In the above arrangement, we make it clear it would not affect the
appointment/selection of already serving Judicial officers appointed against Advertisement
No. 6 of 2018.

19. The eight appellants would be entitled to their respective seniority as per their
merit; however, they would not be entitled to any arrears of salary for the intervening
period, but would be entitled to the same from the date of their joining. They would be
forthwith allowed to join. All incremental and other benefits of the intervening period would
be notionally available to them, but no arrears would be paid.
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